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ORIGINAL APPLICATION NO. 408 I 87 

(ORDERS OF THE TRIBUNAL) 

I.. 

stie cJ—tkl 
The applicant herein w#e was appointed 

onfl-4-1984 as Junior Clerk in the Central Institute 

of Fisheries, Nautical & Engineering Training (CIFNET), 

Uisakhapatnam on ad hoc basis. 	On 23-1,1-1954, she was 

given an appointment order stating that she was 

appointed as a Junior Clerk on ad hoc basis from 

the Pore-noon of13-4-1984 and that her appointment 

will be terminated as and when a candidate sponsored 

kC 
by Staff Selection Commission reports For duty or 

any other permanent group '9' staff member is promoted 

and poster in her place En 9-3-1997, her adhoc 

ap:ointment was terminated. Again four days later, 

that is on 13-3-1997, she was apointed as Junior Clerk 

on ad hoc basis for a period of six months from the fore-

noon of 13-3-1957. This order states that the appoint-

ment is liable to be terminated without notice and 

without assigning any reason. The applicant Filed 

this application praying for a direction to the res-

pondents to regularisa the services of the applicant 

as Junior Clerk with effect Proml3-4-1984 and to declare 
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the break of.four days from 9-3-1987 to 12-3-1987 

as illegal. At the end of the six months' period, 

-o 
the services of the applicant were terminated. 

2. 	On behalf or the respondents, a counter- 

affidavit has beth-i Filed stating that junior clerks' 

posts are to be filled-by candidates sponsored by 

the Surplus Cell of the Ministry of Home Affairs or 

by candidates nominated by the Staff Selection Comrni-

salon or by promotion from among the eligible group 

tza_o- 
'0' employees on their qualifying b-e departmental 

examination, in respect of posts identified for the 

group '0' employees. The applicant's appointment 

was only ad hoc subject to the condition that her 

services are liable to be terminated when the candi-

dates sponsored by the Staff Selection Comrñission/ 

Surplus Cell become available. This applicant was 

appointed through the local employment exchange.i', 

which was requisitioned by the dapartmeit for consir 

dering the candidates for ad hocapp6intment. The 
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goes on to state that no notice of termination need 

be given as the servi&es of the applicant can be 

- 	I 

dispensed with at any time. Her s
S
ervices were 

't 	 ZIIr of ua" 

terminated on expiry of tàbLB sixmonthsJandEe post 

was later filled by a candidate sponsored by the 

Central Surplus Cell. Though the post was reser-

ved for a Scheduled Caste Candidate as per the 

roster, relaxation was given to the surplus-cell 

candidate regarding age,qualifications and community 

as per the Government of India Notification No.14/7/70-

Ests(C) dated 15-10-1970. It was open for the 

applicant to appear for the Staff Se].ection Commi-

ssion Examinations conducted in 1984, 1985 and 1985 

and get herself selected and sponsored for the 

regular employment. In these circumstances, the 

applicant has no right Por regular absorption as 

Junior Clerk. 

3. 	We have heard the Learned Counsel for the 

applicant, and Shri N.R.flevaraj, Learned Standing 

Counsel forthe Rejondents 
	

The, Learned Counsel for 
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the applicant argued that the applicant had worked 

for three years and has a right for absorption. 

There is also a Circular of the Horns Ministry to 

the effect that ad hoc employees are to be sponsored. 

by the epartment where they are working for appear-

ing at the Special Qualifying Examination conducted 

by the Staff Selection.Commissiofl. The Departmental 

'authorities railed to sponsor hilt for such an exami- 

applicant 
nation. The fact that the/appeared directly for 

the Staff Selection Commission's examination between 

1984 and 1986 does not in any way take away her 

right to get sponsored fat the Special Qualifying 

Examination 	Shri Devaraj's argument is that the 

appointment order itself lays down that the applicant's 

services were liable to b.e terminated when the 

candidates sponsored by the S.S.C./5urplus Cell 

become available. The applicant appeared for the 

S.S.C. examinations directly between 1964 and 1986 

and was not selected. There is, therefore, no dis-

crirninetion in her non-regularisation. SSC-Candidates/ 

surplus-cell candidates have to get preference over 

t 
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4. 	We have,considered these contentions. Admi- 

ttedly, the appointment of the applicant is to be 

terminated as and when candidates sponsored by the 

S.S.C. / Surplus Cell beome available. The appli-

cant's services were in Pact te'rminated immediately 

after the prescribed period of 60 days and in her 

place, a surplus-cell candidate was appointed as 

per the Government of India's orders. The appli-

cant did not qualify herself inthe examinations 

conducted by the Staff' Selection Commission.. We, 

therePore, find that the applicant has not established 

any right forfreularisation. Lie see no merit in 

the application. The application is accordingly 

dismissed. There will be no order as to costs. 

RS P 

(B.rg.JAYASMHA) 	 (D.SuRYAJRJ¼O) 
Uice-Chairman. 	 1ember(Judl.) 

27th October,1987. 
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